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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ' ?

NEW DELHI
RA 161/89 .
0.A. No. 333/88 . 198

T.A. No.

DATE OF DECISION_ AS. /- (790

) Suresh Kumar ’ Applicant (s) - |

Shri T.,C. Aguarwal
g¢ a Advocate for the Applicant (s)

; Versus -
UO0I & Ors. ‘ ‘ Respondent (s)

s

Advocat for the Respondent (s)

CORAM :

The Hon’ble Mr.

&mitav Banerji, Chairman.

The Hon’ble Mr. B.C. Mathur, .. Vice-Chairman,

w b=

Whether Reporters of local papers may be allowed to see the Judgement ?

To be referred to the Reporter or not ? l
Whether their Lordships wish to see the fair copy of the Judgement ? '

To be circulated to all Benches of the Tribunal 7
JUDGEMENT  (by circulation)
R.A. 161/89 has been filed against the judgmer.xt

of this Tribunel dated 29.9.1989 in OA No. 38 3/85 on

the ground that the relief claimed by the apnllcant has

not besn clearly wordéd;'in the operati&e part of the judoment
and the applicant has reguecsted ﬁrﬁ.c%ear directions be
issued.to‘the‘fespondents in all matters. . This is a

case of regularisation of a casual worker employed as a

class TV employee and while taking into account’all the

facts and c1rcumstances of the case including the fact that
the applicant is a member of the Scheaxled vaate community,

we had passed orders that the respondents wmld consider

the case of "Cue applicapnt - in the light of Goverrment
-orders passed from time to time in the matter of
'reguTarisatlon of the services ofithe emplovegs and that

the respondents shoulﬂ consider the matter and pass appropriate
orders within a period of two months from the Jdate of

receipt of the order. At this stage, there cannot be




-

a fresh hearing of the case. NO new facts have been
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brought »ut in the R.A. which were not stated earlier
o1 which couvld not be brought out at that +time, Nor

is there any avparent error of law or facts on the

face of record. The applicant can seek suitable remedy
in xhe case the respoﬁdents fail to consider his case,
as directed by us. But the re_is no sufficient ground

o allow the Re.A. which 1s, accordingly, rejecﬁed.
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(B.C. Mathur) (Amitav Banerji)
Vice-Chalirman Chalrman,
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' This 1s a Rav16w Patltloﬁ.> Ufaér on -’
the OA uas- passsd ‘on 29 9 1989. CnrtalnA |
edirectlans wars 1ssued Tha applicant is not
satlsfied Ulth the same andhas sought & rcvxcw
saaklng dlroctian to ralnstata and regularlcc
the appllcant From the date a ragular Vacancy

was: auallable in 1986 with full pay in

Class IV, Please leok ‘inte this matter.

LWe will discuss this on 37.5.#990.'J

S " (Amitav Banerji)
‘ -~ Chairm&én
106541990 .

" Hon'ble VC(A).
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